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MATTERS UNDER RULE 377

(1) REPORTED DANGER FROM EXPLOSIVE
DEVICE BURIED AT POKHARAN IN 1874
AFTER NUCLBAR TEST

DR. VASANT KUMAR PANDIT
(Rajgarh): On the background of the
controversy of setting up a Remote
Sensing Nuclear Device on Nanda
Devi on Himaleyas and the Prime
Minister's reply thereupon, several
scientists of the BARC have sounded
a warning of greater hazird and
danger of explosive device buried in
1974 st Pokharan after the nuclear
test consisting of 7 kg. of plutonium
-239, the secrecy about this device
and the dangers wrising thereupon and
the potential nuclear pollution is
causing concern to scientists tnd
sechnicians in the country and are
matters of great public importance.

The Times of India gated 18th April,
1878 New Delhi Edition’ has quoted:
®Meanwhile, an atomic energy expert
told PTI mbout the plutonium buried
in the Pokharan desert following the
1074 nuclear test is potentially a
greater hazarq than the one-kg.
plutonium powerpack buried atop
Nanda Devi, The rocky stones under
Pokharan, however, offer better con-
ditions for containment of plutonium
than the fragile snow atop Nenda
Devi. But while the Nanda Devi
powerpack, which uses plutonium-238,
t.petentillmard!u:wb'am
centuries, the plutonium-239 under

the Parliament and the people of ther
country in general, into confidence,
with regard to both the nuclemr
power-packs placed at Nanda Devi,
and Pokharan to regenerate confidence-
that the Government is taking the
utmost care of all the resulting pollu--
tions dangers and hazards, arising
from such devices,

I would, therefore, make a fervent
request to the Government to lay on
the Table of the House a White Paper-
on the entire episode of nuclear:
device, its history, the present position
and the future safety measures taken
by the Government in this respect.

(ii) REPORTED INCIDENCE OF ‘BRamv
FevEr’ IN ¢ VIRULENT FORM IN
TIRUNELVELY DISTRICT of TAMIL

Napu

SHRI K. T. KOSALRAM (Tiru-
chendur): Mr Deputy-Speaker, BSir,
under rule 377 I wish to raise this
very important matter:i—

Sir, there ure varing reports of the
incidence of an unknown fever in a.
wvirulent form, particularly amongst
children in Turunelvell District of
Tamil Nadu.

It is reported that though many
deaths have taken place during the
last three or four months, no diagnosis
of the cause of this disease has so far
been made.



& YT T s -t L STV TLETY SR

300 mm umat.uu (IAKA)

the Tamil Nedu Governmaent and alsc
to send experts from here.

(ii) REPORTED HARASSMENT OF IMMI-

@RANTS AT BOMBAY Amrorr By Im-

MGRATION DEPARTMENT OFFICIRS AND
THEIR AGENTS

SHR] VAYALAR RAVI (Chirayin-
kil): Mr, Deputy-Speaker, Sir, under
Rule 377, I wish to draw the attention
of the House and that of the hon.
Minister to the following matter of
wrgent public jmportance:—

Hundreds of people are emplaning
%0 the Gulf countries every day to
accept employment offered to them
by these respective States. They are
reaching the Airports with the relevant
documents with the Air Indie tickets.

The Air India is expected to issue
tickets only after P’ Form is cleared.
Now, the Reserve Bank of India is
not expected to jssue this P form,
without verifying every document.
NWaturally, the Reserve Bank verifies
the documents and issues this P* Form
aMer full satisfaction.

Yet, these unfortunate persons are
being harassed, humiliated, &nd
rebbed at the Air-ports at the last
moment by certain officers of the Im-
migratioy Department and their
Agents.

It is widely reporteq and this has
eome in important newspapers like
Mathrubhoomi, that a mcket is operat-
ing in the Bombay Airport to loot the
passengers in collaboration with these
eorrupt officers. These gangs operate
in a particular form.

After checking-in at the Airlines
eounter, the passengers appear before
the Immigration Department for
werification.

lmlt the Passport, Immigra-

cn-d. .0.C. and other documents
with them, yet, the officers cross-
ﬂlmln the passengers and delay
Shelir They put all sorts
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of quesions and harass them, It
creates punic among the passengers:
and they become helpless. The im-
migration officinls try to find out even
small errors and hang on them fo.
haress them. At this moment, some
agents will appear and put some
words in the ears of the passengers,
and offer to setfle it, The panice
stricken passenger is ready to settie
it at any cost. The whole issue will
be settled after the intervention qof
thenngenu whom the passenger paid
we

This last minute harassment by the
Immigration Department ig creating a
problem for Air India as they have to
suffer heavy losses due to the cancella-
tion of definite bookings, So, it Is
necessary that the tickets should be
issued only after proper verification.

The Immigration Department also
evoked certaln unwanted restrictions
on the employees going to Muscat.
These restriclions are primarily on the
basis of salary and endorsements on
the Passport. At the time many peo-
ple are being smuggled out by paying
heavy amount to certain gangsters
operating in Bombay. As a whole, the
introduction of new rules of immi-
grants and restrictions imposed on
themn have helped increase in this
corrupt practice in the Department, It
createg more hardships to the poor
people who are seeking employment
abroad.

So, it is necessary that Government
must take a serious view of this cor-
tupt practice prevailing in the Immi-
gration Department and the big rackets
operating to loot the passengers at the
airports. It is also mecessary to relax
the new rules imposed on the immi-
granig to Muscat.

May 1 appeal to the Government to
make a complete overall review of the
rules framed to control the immigrants
going abroad and accepting jobs and
make It more accessible for the poor
people who are not able to find way
o make both ends meet?



